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ORDER

1. Delay, in filing the application(s) for

substitution, if any, is condoned.

2. Application(s) for substitution, if any,
is allowed.
3. Application(s) for inpleadnent, if any,
is allowed.
3
4. Since the issues involved in all these
appeal s are i denti cal, for t he sake of
conveni ence, while disposing of this batch of
appeal s by this common order, this Court would
notice the facts only in Cvil Appeal No. 1410
of 2011.
ClVIL APPEAL NO. 1410 of 2011
5. The appel |l ants herein, that is, Punjab
Smal | I ndustries & Export Cor porati on
aggri eved by t he j udgnent (s) and order (s)
passed by the High Court of Punjab and Haryana
at Chandigarh in R F. A No. 2042 of 1998, dated
05. 04. 2007, are before us in this appeal
6. Briefly stated, the facts in this appea
are: the lis pertains to the acquisition of
certain | ands, bel ongi ng to t he
respondent s/ | and owners, . by t he Cor porati on

herein for the public purpose of establishing

an I ndustri al focal poi nt at Jal andh

ar.



State Governnent vide Notification issued under
Section 4 of the Land Acquisition Act, 1894

(for short, "the Act"), had proposed to acquire

t he I and, for t he af orenment i oned public
pur pose, admeasuri ng 114. 90 acres in vill age
Jal andhar and 83.97 acres of land in village

Godai pur, dated 27.12.1988.

7. After issuance of the said notification

and due consi deration of t he obj ecti ons
notification under Section 6 of the Act, was

duly i ssued by t he State Gover nnent , dat ed
16. 06. 1989.

8. The Land Acqui sition Col | ect or (for
short, "the Col l ector"), had det er m ned t he
compensati on for Chabhi | and @rs. 575/ - per
marla, for barani |and @rs. 283/ - per5narla, for

banjar | and @Rs. 288/- per marla and for Gair

Munki n Land @rs. 288/ - per mar | a, vi de awar d
dat ed 06.08. 1990.

9. The | and owners being dissatisfied by the

awar d passed by t he Col | ect or filed
applications before the Coll ector under Section

18 of the Act for referring the matters to the

Court of the District Judge, Jal andhar

10. The Reference Court passed two separate

orders in regard to the matters referred to it.

The Court answered the eight of the references

and, after per usi ng t he evi dence on record,

det er mi ned t he mar ket val ue of t he acquired

| and and enhanced the conpensation uniformy to



@=s. 5, 000/ - per mar | a, irrespective
classification of the land, along with solatium
and interest as envisaged by Sections 23(1-A),

23(2) and 27 of the Act.

11. Bei ng di ssatisfied, both |and-owners as
wel | as appel |l ant-Corporation, filed separate

appeal s agai nst the award.

12. The ot her references under Section 18 of

the Act, against the aforesaid award of the

Col | ect or dat ed 06. 08. 1990, wer e answer ed
the Reference Court and Rs.690/- per marla was

fixed as uniform conpensation, irrespective of
classification of the |and, vide award dated

06. 03. 1998.

13. Aggri eved by t he af oresai d awar d,
| and owners had filed appeals for enhancenent
of conpensation. By the inpugned judgrment and

or der, dat ed 05. 04. 2007, t he Hi gh

0

by

t he

Court

di sposed of al | t he appeal s by a common

f

j udgnent and order and awar ded uni form

compensation @s.2,000/- per marla. That is to
7
say, the H gh Court enhanced the conpensation
fromRs.690/- per marla, as had been awarded by
t he Ref erence Court in its order

06.03. 1998, to Rs.2,000/- per narla.

14. Aggri eved by the order(s) so passed by
the Hi gh Court, the Punjab Small Industries &

Export Cor porati on is bef ore us

dat ed

t hese



appeal s.

15. W have heard | ear ned counsel for t he
parties to the lis. We have al so perused the
j udgnent (s) and order (s) passed by t he Hi gh

Court at the courts bel ow.

16. The Hi gh Court, on t he i ssue of

ascertai ni ng compensati on, noti ced t he

st at ement of t he Deput y Conmi ssi oner with
8

regard to fixation of the value of land for

payment of conpensation, whereby the same was

suggested to be @s.1,500/- per marla. The High

Court observed t hat t he acqui red I and was
adj acent to the city of Jalandhar and al nost

falling wi thin t he ur ban ar ea, and t he

adj oi ning | and which was acquired al nost at the

same time. After duly consi dering al | t he
mat eri al bef ore it, t he Hi gh Court awar ded
conpensati on @Rs. 2000/ - per mar | a with al |

ot her benefits as provided under the Act.

17. Ther ef or e, we are of t he consi der ed
opi nion that the H gh Court has not conmitted
any error, what soever, t hat requires our
interference and decision in these appeals. In

vi ew of the above, these appeal filed by the

appel | ant - Cor por ati on are Iiable to be
di smi ssed
9
18. In t he result, t hese appeal s are
di sm ssed accordi ngly. No order as to costs.

Ordered accordingly.



.................. cil.
[ HL. DATTU ]

.................... J.
[ MADAN B. LOKUR ]

.................... J.
[ A K SIKR]

NEW DELHI ,
DECEMBER 17, 2014.
| TEM NO. 2 COURT NO. 1 SECTION |V

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Cvil Appeal No(s). 1410/ 2011

PUNJAB SMALL | NDUS. & EXPORT CORP. Appel | ant ('s)
VERSUS

S. K. NAYYAR & ORS. Respondent ( s)

W TH

C. A No. 1411/2011
(Wth InterimRelief and Ofice Report)

C. A No. 1412/2011
(Wth InterimRelief and Ofice Report)

C. A No. 1413/2011
(Wth InterimRelief and Ofice Report)

C. A No. 1414/2011
(Wth InterimRelief and Ofice Report)

C. A No. 1415/2011
(Wth InterimRelief and Ofice Report)

C.A. No. 7687/2011
(Wth InterimRelief and Ofice Report)

C. A No. 7688/2011
(Wth InterimRelief and Ofice Report)

C.A. No. 7689/2011
(Wth InterimRelief and Ofice Report)

C. A No. 7690/2011
(Wth InterimRelief and Ofice Report)

C.A. No. 7691/2011
(Wth InterimRelief and Ofice Report)

C. A No. 7692/2011
(Wth InterimRelief and Ofice Report)

C.A. No. 7693/2011
(Wth InterimRelief and Ofice Report)

C. A No. 7694/2011
(Wth InterimRelief and O fice Report)



C. A No. 7695/2011
(Wth InterimRelief and Ofice Report)

C. A No. 7696/2011
(Wth InterimRelief and Ofice Report)

C. A No. 7697/2011
(Wth InterimRelief and Ofice Report)

C. A No. 7698/2011
(Wth InterimRelief and Ofice Report)

C. A No. 7699/2011
(Wth InterimRelief and Ofice Report)

C.A. No. 7700/ 2011
(Wth InterimRelief and Ofice Report)

C. A No. 881/2013
(Wth Ofice Report)

Date : 17/12/ 2014 These appeals were called on
for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE MADAN B. LOKUR
HON BLE MR JUSTICE A K. SIKRI

For Appell ant(s) Ri shi Mal hotra, Adv.

B. Narul a, Adv.
S. Ramanani , Adv.

D nesh Verma, adv.
M L. Sharma, Adv.
Kai | ash Chand, Adv.

For Respondent (s)

Aj ay Pal, Adv.

Kul di p Si ngh, Adv.

Jagjit Singh Chhabra, Adv.
D. K. Bhatti, Adv.

Debasis M sra, Adv.
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UPON hearing the counsel the Court nmade the follow ng
ORDER

Delay, in filing the application(s) for
substitution, if any, is condoned.

Application(s) for substitution, if any, is
al | owed.

Application(s) for inpleadnent, if any, is
al | owned.

The appeals are disnmissed in terns of the
si gned order.

[ Charanjeet Kaur ] [ Vinod Kulvi ]
Court Master Asstt. Registrar



[ Signed order is placed on the file ]



